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Hon'ble Shri R.K.Ahooja, nembor(A)

Heard the counsel on either side on the

question of Interim Relief.

2^ The learned counsel for the respondents

submits that the applicant stands retired from

service w.e.f. 31.12.1995. Ae a result, after tte

expiry of foUr months period uhich is allo1^.ed under
the rules, the applicant is required to vacate the

Govt. accommodation. The learned counsel for the
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applicant, on the other hand, submits that since
^  the retirement order is wrong as the applicant is

entitled to continue in service till the age of

60 years, there is no basis for the impugned
eviction order. I find, however, tha^ i" this
present Oft, the relief sought pB9%£ee«» only to
quash the eviction order and does not relat«» ^
to the question of retirement, ftfter Mre^ifig ̂
argXnts/on'thls point, the learned counsel for
the applicant submits that he would like to withdraw
this OA with liberty to pursue this matter futther

in the OA No.2414/95 in which the retirement itself
has been challenged. The learned counsel for

the respondents has no objection to the same.

Accordingly, this application is disposed of as

withdrawn grantin, liberty to the applicant to seek ̂
in the matter of allotment of the quarter under

consideration in accordance with law. No costs.
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